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MR. DEPUTY-SPEAKER: We will
pow take up further discussion on
the Resolution by Shri Bibhuti Mish-
ra. Four hours in toto were allotted;
we have taken twp hours, fifteen
+ inutes and now one hour, forty five
minutes are left.

Shri Narsingh Narain Pandey may
continue his speech.
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SHRI P. G. MAVALANKAR (Ah-
medabad); Mr. Chairman, Sir, while
I appreciate the spirit in which one
of our very esteemed and experienc-
ed elders, Shri Bibhuti Mishra, has
brought forwarq this Resolution, I
must say that I am speaking on it
with some serious reservations. Of
course, there is nothing in the Reso-
lution as such which can be opposed,
In any case, in the discussions on
Private Members' Resolutions and
Bills, ag I have been saying repeated-
ly, one does not take a political atti-
tude or g party or partisan attitude
and then go on injecting into the de-
bate the traditional party alignments
and attitudes.

If you lock at the spirit of the Re-
solution, you will gee that, what Shri
Bibhuti Mishra wantg is effective im-
plementation and timely action, so
that the laudable objectives set out
by the Government, and in this par-
ticular context by the hon. Prime Mi-
nister, are not wasted or are not al-
lowed to evaporate. After all, any
citizen will judge the State not by
what it says but by what it does. All
of us say many things, particularly
at the time of elections, but it ig only
one of those many parties, that is, the
majority party, that has the oppor=
tunity and the responsibility to put
into practice what it says at the time
of electiong or in its election mani-
festo, Therefore, a period i there—
4 years in America for a President



227 Implementation of
20-Point Programme (Res.)
[Shri P, G. Mavalankar]
and five years in our counfry. This
five year term is accepted in our
Constitution ag a complete term and
not more than five years. During
that period the Government is to
deliver the goods to the common
people and if the people gee that the
goods gre pot delivered, they would
have ng faith in the sayings of the
government because it ig judged by
the results. That is why I suppose
Mishraji's emphasis is on ‘implemen-
tation’. The focug is not on the im-
portance of the programme. Anybody
in his senseg will accept that unless
India riseg from the economic back-
wardness, injustice gnd exploitation,
we will not be able to achieve even
& measurable success in termg of es-
tablishing a just, socialist and egali-
tarian society. Therefore, I gppreciate
that the emphasis is on ‘implementa-
tion' and not on ‘emancipation’ be-
cause 'emancipation’ is accepted al-
most universally by the people of
this country.

Then the question arises: if imple-
mentation is necessary, how does cne
go about implementingy Mishra)i's
resolution, if you read, says:

“Recommends that necessary
steps be taken by the Government.”

But I am afraid the resolution itself
and even Mishraji's speech whievh 1
heard with attention last time, does
not tell ug in so many words as to
what are the specific and concrete
steps the Government should take.
‘What these necessary steps are should
be spelt out, so that there will then
be g more meaningtul discussion and
debate, whether those steps are right
or not, or whether they need to be
further strengthened by thly or that
amendment. My further reservation
is on the question of remedy, when
the Resolution says, may be taken by
the government immediately to re-
move all legal and administrative
hurdles. This is & very dangerous
thing because if you say that al] le-
gal provisiong gre hurdles ang obs-
tacles, in effect it means you say,
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‘Let ug not rule by law, Jet us ruls by
what we think is right, because we
have power, we have the authority
and, therefore, legal things will not
come in our way.’ If that is how a
government starts functioning, then
the implementation would be very
fast and very quick, but it may not
necessarily be very just and very de-
sirable, Therefore, I would request,
with great respect, Mishraji to be
cautious of this word ‘hurdls’ to be
used for legal hurdles. I can under-
stand administrative hurdles I can
understand administrative bottlenecks
because we all know what it means
to be held up by bureaucratic de-
lays. Decisiong are not teken. Files
do not move. Red-tapism grows and,
therefore, corruption grows and hence
people get frustrated and feel help-
less and added to it, there is the
political corruption and you get in-
volved in the vicious circle. There-
fore, administrative hurdles must go.
Administrative bottlenecks must go.
The bureaucracy must be attuned to
the new social purpose for which they
are meant to function gg civil ser-
vants at various levels, Therefore,
if the hurdle is administrative inac-
tion or slow action or unwillingness
on the part of the administration, I
am gll for Mishraji’s point when he
says that these hurdles must go

But when you talk of legal hurdles,
1 begip to feel suspiciouy because it
would mean that you want fo get nd
of the principles of Rule of Law and
you do not want any legal provision
ang legal safety against possible mis-
use and abuse at wvarious stages of
implementation.

Then, Sir, one or two more points
and I have done. The whole point is
that this implementation is so slow
not only because of administrative
bottlenecks and occasionally some
legal difficulties, but because, by and
large, we lack the political will to put
into practice what we honestly be-
lieve we ought to put into practice.
To-day, 1 am speaking on Mahatma
Gandhi’s martyrdom day #nd the
martyrdom of those who fought for
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tbe indepenidence of India, We start-
ed the day by observing silence in
the morning,

My own Resolution has been listed
to-day. I do mot know whether I
will get 5 chance to move it.

Let us remember Gandhiji. Let us
remember Gandhiji by putting at
Jeast something in practice what he
had been gincerely believing in. If we
believe that with economic justice,
social justice, there can be a just,
egalitarian and an ideal sociefy, for
which we went to strive, then where
is the hurdle? Hurdle is not so much
in the bottlenecks in administration,
it is not so much in terms of legal
administration, but it is in terms of
Jack of will and lack of earnestness.
Sometimes, I feel that no one, at cer-
tain levels, including Members of
Parliament ang the members of the
State legislative bodies, is earnest
about anything. We say a lot, But
when it comes to an action, we are
failling ghort of action. The sincerity
of purpose iz missing.

To conclude, therefore, I would say
that if people are able to see and en-
joy the benefits and fruits of the pro-
gramme, they will feel involved and
it is only when people are encourag-
ed to participate enthusiastically at
all levels in the programme, I am
sure the new Planning Minister will
agree with me, that ultimately all
planning will succeed. It will be
possible only if people participate by
way of meaningful involvement. Peo-
ple are ready to go by any Govern-
ment statement if that Government's
statement is followed by Govern-
ment’s honest and sincere action.
What we see today is this; promises
and more promises, slogans and more
#logans, paper work and more paper
work—this iq the order of the day!
Let us get rid of it and at least on
thig day of 30th January, re-dedicate
ourselves to the very relevant and
refreshing message of Mahatma Gan-
dhi and begin to implement the same
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ourselves ag individuals and ag citi-
zeng of this country. We may be so
as responsible men of affairs in this
country, marching in the direction of
creating an economically just and
socially egalitarian gociety in our
country.
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WATE & AWAT FIAT |
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gudfa vEEa, & < fawifa fra =
waA s o0 s g 5
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oF T Aa %o @ ¢ fr
20-q  FW FH R AT I G
wga & oA @i g A1 20—
g THEeeT & A ¥ wd arE .
frnt aga T wawmy fwy oy 3
q #womear g & 20-wdr sy
qOUT ¥ AN W OF A% WOT Al
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srgaem T aHaTfF W A ow
FEA AT A AA ¥ ag FRAFT FTOI7
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sq &1 agfewr ¥ awdw s &
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g 1 o § oF o 937 FEW AN
wrd o ¥ fage ey omar ¥
ddfy ot wrarw goere ¥ fage ¥
qE A AW W IEd IR
LR &

“Reports submitted by the Gov-
ernment to the State-level Imple-
mentation Committee have admitted
that the pace of implementation,
particularly items concerning land
reforms, has been tardy. It is in-
cumbent upon al] those who stand
for the well-being of the people to

do everything possible to expedite
the pace of implementation.”

qg gATd el & welr A fap &
wea way AW fear § W I g
T WIT T WIENE AT IR
¥ T wA9F 50 § wrewy, fag F
g § T 8 v dwe Faw ek
gaTaa ¥7 7 9 foa | W safam
afafedt ¥ Far wfgg g7 Ao =
am w0 fam I3 A weAr
Y @ ¥ A ag N 9 g
T T X et oo @
g wAT AIT O W AW 99T
&aa qu  vEtage gfafada ¥ W@
FTaR H X G Y T AALFT QAT
g fs ar o oArk ¥ Ay @Y A8 o
wifeq 1 & @57 g fr fora ofeay
¥ 20 gAY FOHT FT gagw fer
3T R A A4 Y TYHEART KT 0L
¥ ? az s gaft wsar sy
afer w7 9 9 TEAtdTeT
& fag frdc s g ST AW @
e %Y 2fag, fagre & dox o goay-
Zww & A4ia B & #fag, fagre &
wfrT w1 #1§ E @ ¥ qEIL
FAgam fem g e 9@ 3 w1 wiE
W B X & e W
QN ® X A AL Y &5 HrAG F
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A AR il w@ wiT I wr e
o gur W T oW A gy arnyy

SHRI K SURYANARAYANA
(Eluru): 8ir, while supporting the-
resolution moved by Shri Bibhuti
Mishra, I went to make a few sug-
gestivns, I generally agree with what
he has said. We have to appreciate
thg achlwement. of the NMWr
particularly in the fleld of agricul-
ture. I spite of administrative hurd-
les and other setbacks, our agricul-
turists have sacrificed a lot for our
country Even before independence,
they were exploited. Even after in-
dependence, unfortunately, this Gov-
ernment has not given proper asgist-
ance to the agriculturistz for deve-
lopment of agriculture, which is the
basic indusiry of the country. There
18 no use lecturing here about 20
point programme and other pro-
grammes, The question is, how far
have we implemented them? You
shouly remove the administrative
hurdleg and create confldence among
the agriculturists With all good n-
tention and sincerity, our Prime Min-
1ster hag come forward with this pro-
gramme This shoulq be properly
implemented by remo the adnu-
nistrative and pther hurdles. It is no
use passing resolutiong here as the
z1la parishads or panchayats do. The
object of the mover of this resolution
is that the 20-Point Programme should
be implemented speedily. People only
want that and they are waiting for
the implementation, The prices of
all the mputs that the agriculturist
requires have gone up, but there is
no guaranteq about the price of what
he produces. Even Mahatma Gandhi
said, farmers are producing and the
bureaucratic and other people in the
citieg gre eating. These Super Bazars
ere meant only for city fellows. If
you sumply go in a car, how do your
know as to what are the pre-
vailing in the market. Why don't you
ask the producers to open
shops? In Madras, when Shri
sam wag the Chief Minister, he

£fe



In Andhra Pradesh, rice Is
“Wéing sold at much below the price
prevailing in other States. Kerala
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ed ¥ it is not objectionable, Please
include this point also in the 20-Point
“Programme

mthnem:;::ww. @tfb::
same’' politles which nur'grkm

ample in regard to essential articles,
pecple must hédve the purchasing po-
wer to purchase these. Those essen-
tialg must be made available to them
by a little reduction in prices here
and there It is pot encugh if this
15 done in the case of items used by
the middle class people We have
to see that the prices of the nssential
required by the common man are
reasonable enough, so that he can
buy them. The distribution of com-
modities which gre essential for liv-
ing should bg under the control of
the Government and not left to the
private sector which would be inter-
ested only in  making profits It
must be controlled, If Government
cannot attend to distribution and
take it over themselves, they should
allow and develop consumer coopera-
tives who can do this work But dis-
tribution should also be very effective,
so that the common man gets the
essential commodities, FHoarding and
black-marketing should not be tolera-
ted as far as essential are concerned.
Let ug now take food. In' regerd to
food, we took ower ths wholegale
trade, but later we said we will take
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over the marketed surplus only. We
then peid that we would not be able
i a year when we
a bumper crop, we must take
over the entire marketable surplus;
should be with the Government, to
is not available to the hoard-
er and the black-marketeer to szpecu-
late upon and the producer also is
able to get a proper price. Because
of bumper crop, imports etc, prices
should not fal] below a certain level
It ig not very difficult to do this. It
can be done by giving the producer
credit throughout the year and then
taking the marketable surplus from
the standing crop. There should not
be any difficulty. This hag worked
very well in many places. 1 do not
accept that it is difficult, because I
have done it myself.

Now about Kashmir, because I
belong to that State, In Kashmir,
we have an abundance of fruits; but
small producers own 1, 2 or 3 trees.
You cannot leave it to the poor pro-
ducer to sell it. He cannot do any
merketing there. Government must
also take up the processing of the
fruits m my State, because it is not
possible for the private sector to do
it The private sector is interested
only in doing its own business. But
what the Government is expected to
do is to deal with those who own
only one, two or three tree and who
canrnot sell their produce. They have
to take his produce, process it and
sell it

Another aspect is craftamanship,
which ig also included“in the 20-
Point Programme, There are (wo as-
pects. One is the economically piti-
able condition of the craftsmen, and
the other is the employment aspect.
Taking the example of Kashmir again
take carpet-weaving. It is true that
Iran ig well-known for carpet-weav-
ing, But we have beaten iran in
carpet-weaving. So, gur country
should be proud that Kashmir has
acquired that much of proficiency. We

20-Poiné Programme (Res.)

can sell carpets in the world market,
and it ig very important and neees-
sary. Bub that we will be able to do-
only if We stmntthen the MW
and have Ilooms for making more
carpets. It will help us not only to
earn foreign exchange but also to
provide employment. While talking
of employment, it ig not enough to
provide empioyment to a few young
graduates and then gay that we have
done a lot. In Kashmir the position
is that most of the workers do work
only for three or four months. The
rest of the period they just sit down
and do nothing because they cannot
do anything outside on account of the
weather. But they can certainly do
carpet-weaving, which is inside the
house, which is not affected by the
weather. In that way, they can
earn their livelihoog and also help
the country to earn foreign exchange
I cannot appreciate any excuse for
not doing this But this can be done
only by the Central Government.
They have to provide the necessary
funds and, if necessary, even compel
the State Government to encourage
this cottage industry.

Then T come to hondlooms. White:
handlocms are there all over the
country, pashmina handloom iz avail-
able only in Kashmir. If we give en-
couragement to that, we can export
it and earn a lot of foreign exchange.

Firally, I welcome and support the
reso’ution on 'the 20-Point Program-
me and thank you, Sir, for giving me-
this opportumty.

ot Towrer Ty (Hifwarge)
dnchy agw & gy qereed ok
woT argar €1 wren fafere ¥
20 arez swarfaw s ferr 3 Wy
ow 7€ duet § ot o
2o oW o YRl emgw
&



=281 Implamentation of
20 Pdint Programme (Res)
ot fugfie feat : a7 T am@
¢ % sor ontfer o AR Fod
worr g g e v afw § oht
W T frar @ ¥ wAeEEe
s (IR GIE W qT 9T
ad  feqr R afe gar®  gErh
W dae vt maodfans st
q7 WTET SATH X AT qEwew Afy &

AT AFT W § W -
feta v Wy wew o< oy ra § /e
g foer wmr ww dww oW
oy S va f shewww s
M eE wHE AT EE
fix dew  wedRe oAt anry
darare W AE X I9 Wit Ay
frera et s § foredt €% v &
NN Y | TR N WA
o7 surw 7@ e oY wrEet -
Eigufaes wd o ag o 7
g Y |

WAy e ¥ @ifew ¥ MA@
v fad @l s T § frosw
FWA ¥ 7 freex & o ot TF qar
feg oy &, 4% e dx @ifem Fart 7
Y a7 ]| gy @fer RaR F qey
feafsfRwT § W 1 v & fag
18 TF¥ war a1 § WY @R ¥ fag
2,000 UFT & T E 1 20 THT A
TR FE NG §

WY & W A W ¢ fe Ay
¥ ¥aw g gRARIN W e
fer oy | o aw A H qefifeg-
w ¥, 91 S-deEE o) n-gfie-
fre §  ah w2 wad, &x A
AN #¥ g gwar § ? o W
T W eEReT sTT oWy 8,
o oo o ¥ A §, W @
drofronro 'ﬁﬁ,ﬂfﬂﬁ'mw

JANUARY 30, 1976

DPrplementation of 253
20-Point Programme (Res.)

¥, ot ay wrgr ¢ fix fmbrow fchisires
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Fw wY . s FT ¥ oane
Agre 3 fowarat sy dfy & frg sty
wieg  forg, < v ¥ forg ek wrfigy
R g IAwT wut AT A wgd
2 aft ury 3k fag dww € gt
aff W, afy Ty At wEraT @ fAg
o ¥R oY aw qtwrlt F oy ot
ST 3 T W AT 1FT I
Fgroe & qrg ATAT oaT § W Hw A
arr qgy ¥ sy gu & o swer
gz e st &R €1 g gl §
T/ WART BT ZT FEA FT Iq07 FEAT
wrfgg | ¥ T & WY TR awa
Lacf 2F)

MR, CHAIRMAN: Shri P. M. Mehta:
only § minutes,

SHRI P. M. MEHTA (Bhavnagar):
I will try,

MR. CHAIRMAN: Let me tell you
that we have to conclude this today.
The hon Minister has said that he
would ke to have about 40 to 45
minutes, That means, we must fimsh
the debate by at least 515 .M. There
is the right of reply also. Then, there
is the next Resolution in the name of
Shri Unnikrishnan. That 1s also to be
taken up, You mus¢ cooperate Other-
wise, how can I do it?

SHRI P. M. MEHTA: I will be as
brief as poasible.

Mr. Chairman, Sir it would not be
out of place 1f I mention that ths
20-point economic programme Was
announced in the wake of Emergency.
I may give a little background that
before the announcement of the 20-
point economic programme the econo-
my was deteriorating and it had creat.
ed a very adverse impact on the wea=
ker sections of the society,

I must compliment the hon. Mem-
ber, Shri Bibhuti Mishra. He 15 a sea-

2308 1.8,
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soned politiclan and he has very
timely brought this resolution for dis-
cussion in the House; because, Yyou
‘know very well that there was a time-
bound programme, there was a I8
point programme and several other
programmes bui, as he has rightly
pointed out there was either non-imple-
mentation or desultory implementa-
tion of these programmes.

Now the time has come when we
should evaluate the total impact of
this 20 point programme. It is nat
reflected m the general economy at
present—as, for example, in agri-
cultural economy. Now, what has
happened is that the price of agri-
cultural production has declined but,
at the same time, the prices of inputs
like improved seeds fertilizers, pesti-
cides, crude oil and other necessary
mputs have not comparatively deelin.
ed but, in some cases, have even gone
up. Therefore, this has resulted in
non-economic agricultural operations,
The tillers are losing today; they are
not getting a remunerative price, By
thig I don't mean to say that the pri-
ces shall be roised, but the farmers
should be given the facility of conces-
sional prices so that they can have a
remunerative price, So, agricultural
economy has deteriorated and has not
improved.

The same 1s the case with industrial
economy, Today, as far as taxtile
mills are concerned, day to day mls
are being closed down. Jute mills
are in the same condition. There ia
recession in automobile industry slso
and in rubber industry and engineer-
ing industry also. Thousands of work-
ers have been laid off and the indust-
rial economy today is not in good
shape. So, this is my second point
that the impact of this programme
today has not been reflecteq in  the
general economy either in agriculture
or in industry.

Now, I would like to make one or
two suggestions regarding this 20 peint
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grammae. Take the exampls of
E::trihutlnn of land to the landleas
labourers. In Gujarat this land-re-
form programme was 2ver long ago
snd we are distributing land and
giving some other facilities also to
the landless labourers. So, I want to
suggest that for this point and other
points also, there musi be a package
deal for all the points, including dis-
tribution of land to the landless
Iabourers. At the same t{ime, yqu
must plan to give them equipment
and financial assistance. You must
supply them with small tractors etc.
on hire and give them financial as-
sistance also so that he can till the
land and it will not remain unculti-
vated,

8o also with electricity. You must
el;nlk out a programme., When you
are developing backward areas, you
must give priority to giving energy
and power to these areas, Today what:
is happening? Even where the flelds
are electrifieq and the pumps are
working, they are not getting enough
power of energy for their own irriga-
tion. Therefore, for the new program-
me all these details should be worked
out, and the package deal for each
point should be worked out and im-
plemented, so that it can bring about
some results,

Now, what is going on? Let us axa-
mine the political aspect also. With
regret I say that, instead of laying
emphasis on the implementation and
labouring harq for that in the rural
areas, what they are doing is that they
are only raising a chorus praising the
20-Point Programme; gometimes, it is
reduced to a flattery. If that is not
stopped, 1 assure you this Programme
is bound to fail. This Programme is
not meant for flattery or praising,
but for actual implementation.

SHRI M, RAM GOPAL REDDY
(Nizamabad): We are doing that,
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The Mover of the Resolutionr has
rightly pointed out: -

“This House, while expressing its
deep appreciation of the 20-pdmt
Programme initiated by Goverh-
ment, notes that its implementation
at the State, district, block and
village level has not been quite
satisfactory so far and, therefore,
recommends that necessary gteps
may be taken by Government
immediatly to remove all legal and
administrative hurdles in the im-
plementation of the Programme,”

What are the legal lacunae? These
should also be included in the package
deal

Lastly I may say that, in the State
of Gujarat we are imptementing not
only the 20-point Programme but
more progressive programmes; {ihe
Government of Gujarat is implement-
ing this 20-point Programme plus vari-
ous other programmes; we have tne
62-point Programme and we are im-
plementing it. Therefore I can say
that we are one of those who are
already implementing this Programme.

ramme,

«t gqo TNy <A (Frarar-
) - Farhr o, @ T e
eATT §0 A 7@ e, I FT AIAT
F oy 78 7177 v 77 20 g mfw
FAFT T AT T3 F @y fram
&5 ¥ N9 fevar qr, Ifer s 3%
ey feura & g feT W@ B
qF ST 91 w@  fENA g @
ared 7T ®Y 14T qr, WY ALY W
farat % @47 ¥ ozw wr #1 T
HIRHT AGTT § FT $T @I Y | HEAT
AT AW FT wraw g o ot
At g dar WX WA F wg wer O
faat & fad wax ¥w ¥ dogrfac § o
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W g O ¥T qF AT &Fw N
wifrT g ;& 3 X7 FT ST grav )

gt wrem wew & W% fafreT,
off @ Ty ¥ wiferqrde Wi A@erEy
IE ¥ qF TR IAEY & AT 20
20 Y wrfq & FTHT € [ $H7
qgF 9T HT 4% FHAT O €T H I gy
& | ¢ A ¥ 94 Ao dho wEkT &
qear argar g fr 781 ¥ % fafrmy
! ¥T I T JT ITET 7 W
TR 3 tr7 af farr a1 ggw
Tafreet Mo frar 7 s arferar-
¥ ¥ 7y s g v e2e ¥ AEvar
2, fasgw @A & g Se fafaeeg,
o) WA A F ATETG FER FT U
&1 qer saarey frar § farsT 1975
o/ @if & st ot 9T faraa
EAr d 34 & FEart A gIH W
A, 1976 TF QA F1 ¥4 |

ot rem T wat (ogw (Froram) ¢
I &1 A Awed gma g,
Tz AT
That neces.ary steps should be
taken by the Government to remove
all legal and admimstrative hurdles
in the implementation of the prog-
Tamme
& oo g1 szt g fF w9 @ AW
FTE(ETAT T QAT AF TI7 I7 a97
T TE YEWM T gNAMEwA g
Hivww &mr ) &ae w7 nefafaefer
gwea W fr fefgm §19 o s
e 5§ wft § sA 47 g
w4 & a7 v F1 wr@gImR v
QAT &A1 g 47 gw fefigar qaw
g7 fifew w7 ¢ § 5 ag wra g
@& arq 7g & fr gw 7020 g4t
TP T AT R A UTEH AHT
I ATaEEFA A § &, a &
R FHagagm fF 7 ¥ gfem
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el sRfe w1 e
g, ghom Wik dwad smdw W
TrATEIR T wifearfedt
Tarere g7 ) fagT | ¥ gy oR
& difgr & sTHr FWogwr &)
agr a7 AAr ¥ wqN  arer vk §,
A aAw ¥ fad aa & 2@ fa
™ ¥ W AT e wiET & fesqiw
Ft &rw foar it ¥

wifer & & ag qnfonr = fy
AWTT A1 g7 a7 w7 frowg svqr fgy
5 g7 s #1 AR FA &
fau wrzaw f1 go aewAr afygy
fore & f6 ag wamw w1 FreEtequa g
% W7 A fazwa @ 8%

el Jrer sama  gd]
sRenl g Eodeiusy @ (@l a5)
— ARY &gy

“That necessary steps should be
taken by the Government {p remove
all legal and admmstrative hurdles
m the implementation of the prog-
ramme
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Sl 38 g3 Rub oS ol L S
U SRl b iy - Ea UyS
b ¥ K a5 s 8y S Ay

t.'*'i."’*sd‘ilﬁ*t L o



263 Implementation of
20-Point Programme (Res.)

P
eI NSt i te
e S i 313 bl gy B

=& et d 4

o & e e e S
Sowle plus gpe Wl S
U b € g alpelyi] € Rigges
3 b Badpaydlyl € 5udS Bpyker pf
et = 90 Edpadl] € aaly U.af
S & Sy (W e 2ale
Rty - & he ¥ K -
e K B ey e gy
RS g N E oW ke
whiyPe S B 41T ) e LS
PR RERIT N

O’ WS & ee ey
b)“ﬂ-"\ﬂl{‘_",‘ ,K’u“g
Sty o5 Whlyys ul &S Jaly
i oS e Rk D S S
e § ¢ e oo - daly W

‘-,&.,bw;&.emdﬂ

&t o Wo wiEN (IYT)
gurefe o, 9 werg feg ot ¥
wr f, vE w7 & T wTaT §
oIT §§ T X 9 41X ¥ 9EE
AT STEET g

20 Y wdwT €7 wT W e
Fwaw ¥ A ey AT
AT § IT &Y LY ®IN g qTROT B
W AT ¥ qiAdeT w1 ol &

JANUARY 30, 1076

Impilementation

mmﬁmmmf.) s
TR YW W 6T W ey Wy f
T W wlt s g arfe wy
WO oftew faty wT @R 1 g
TR 77 1 qRe ooty & 0 5
AT ®T qFF AW w1 ftor oy
g fratad sfmr§w e
e ¥ et S W 9 ¥ Ay 9w
WHT qX FTE FTATCR | qaf
Wi wiw 37 B A wifgg v
ST T [AT-HAT L &N

a0 Ay ¥ 9T N & gaew
¥ FEAT ARGT g | G ES qAC
o ¢ ¢ affT v SR sENR wT
T AT RE W WA Ay
wf  SYTET FEET I ®T TET T |
qT & ¥ W wfefeaw swar @,
S HTHTA T & 1w wes fEew wv
37 1 2 feqr st arfs w98 W<
F T &F AT FH A ¥ AL Y
HE AT W A% | A7 T IR W
WY & & 4T AU WA J ¥
qUT G FAT HH AT 6T AT |

Fe Sy TS F A §
FeaT WIEAT § | XA awar
wrEr 2 wed fgaTmag @
fr F@rar ¥ SATET ¥ SR FTEE
g & Arfe W|WrET 7 wEA A
g AEr Qw7 & fAg T 2w
T FTEA TR A AT @
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Tad YR il Y wrew fw mwar g
v Tgear Fgr el HF & A
Hr o WX W AW oA A
fim ot &, fow ¥ o @l oY
% ¥R F & AR Jdr
qrdT 1

wifa? # & ag Fga1 g 6
frardl ®1 Fgr arar & f saraa
AT | SATAT AT ASY § Ffww
37 # ¥AT T W, qg W A@AT
wrfgy | %9 & WA qg o dwar
arfgy fe fardl &1 ot 3 frad
t @y fr fdfvay wEw A
gr saifs NG g, T g Agh
Frat g fe fearm § @l qfoma
g rar @ W17 feara 9w e
FT IETRT FAT & TH FI TW 07
# ¥ wfews g s @1 wafeg
g w&d & & s oy a7 A Aai
#1 qF siew s Eifaa il faa F1
FgaT W1 3% ¥ w1a £ 91 f
1 F1 @feAr qear & A% fF AW
g ar g WY AR
ot fowT w7 Qraq arfE frarT
1 gfaar gt & Wi frarT ) s
qarary @ 7 fealwarz a @
fa1a F1 5@ ataw # AT gey
wrfege fr ot A ag 921 Far §,
IqFT ZW S@ &0 wgl fRE )
g QAT gR, aWl 9§ Se4TEA
SqIET &gl WHaT E |

T OREIT ¥ WlY A €4 AEOH FT
qHET ®TAT E |

MR. CHAIRMAN: The time fixed
for this Resolution is, mn fact, over.
If it is the sense of the House that
the time should be extended, both the
hon. Minister and the mover of the
Resolution will get some time. I think,
we can extend it by 40 minutes,
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o gy ye® wnt (qAn) ¢
q wEaT W g

“fF €5 gwey % fag (maifa gag
*1 40 faae QY grar ary”’ )

MR. CHAIRMAN: The question is:

“That the time allotted for this
Resolution be extended by another
forty minutes.”

The motion was adopted,

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
1, K. GUJRAL): 1 am grateful to you
for giving me an opportunity to in-
tervene in this very worthwhile
debate both now and two weeks ago.

I have noticed a great deal of enthu-
siasm on the part of the hon. Members
to participate in this debate and I
think you will agree and the House
will agree that in the context of this
discussion, we have achieved a great
deal. I particularly wish to thank my
senior colleague and friend, Shri
Bibhuti Mishra who was ressponsible
for giving us this opportunity for dis-
cussing this programme,

The programme announced by the
Prime Minister, I feel, has given this,
a mew orientation and I menfion it
because 1t constitute an action pro-
gramme intended not only to galyanize
the causes of growth but also to efTec-
tively involve the working classes and
the community as a whole in the
mainstream of development.

The programme has in fact set 1n
motion the thinking and its transla-
tion into practice needs a re-orienta-

tion in our approach to various pro-
blems.

I think in this House, particularly
in the Parliament, we have reason
to be very grateful to the vision of
the great leader of our country, Pat.
dit Nehru, whose vision gave ug the
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planning process of thiz country and
thinks to the planning process, what.
ever we have achieved in this coun-
try in the last 25—80 years is primari-
ly due to hig vision. His vision gave
us the gpproach and orientation and
with the planning process, the coun-
try has improved and grown to its
presant stature. I will not take the
time in trying to give you the figures
ag to how the country has developed
because all the learned members here
know better than I do how proud we
ecan be of our achievements. But 1
will try to draw your attention to one
aspect of our life and that is agricul-
ture.

Rightly one of my very learned fri-
ends mentioneq that this is a country
whose papulation primarily depends
on agriculture ang our production
process and Our economy also basi-
cally depend on what is the shape and
phase of agriculture in this country
Sometines we have been made to be-
lieve, thanks to the provngand: of
those who do not have faith in this
country's economy and in what it has
achieved, that in agriculture we have
stagnated and we have not grown,
Sometimes, it is good because it re-
minds us of the good thing.

Let us remind ourselves of the facl
that during the period itself, we have
more than doubled the production of
foodgrains. When the Plan siarted 1f
I remember correctly, our production
used to be of the order of 52 million
torries. To-day, we are thinking 1n
terms of 110, 112 or 114 million ton-
nes. It is not a mean achievement
because it basically means that the
country's rate of growth in agricul.
tural production has been of the or-
der of 267 per cent compowad rate
of growth.

This is something which has not
been achieved by many countries, not
only in the geveloping world but also
in the developed world, We are hog-
ing that at the end of the Fifth Plan—

20-Point Progristme (Res.)

ang that iz our target—we showld be
in a position to produce 140 million
tonnes of foodgrains. If we talk in
terms of the rate of growth which
cian take ug to 140 million tonmes,
it obviously means that we must have
a fresh look into the maim inputs, in.
puts both in the sense of what we
commonly call, agricultural inputs
like fertilisers and water but also
we must think in terms of human in-
puts. We do realise ang appreciate,
1 hope, that unless we realise the ma-
jor human productive force, till thew,
a major change in our agriculturai
scene will not come and I think that
is why there is a great deal of empha-
sis in the Twenty Peint Programme
on the man—Iland relationship, we
have got to keep in mind a fact
that apart from this aspect of human
injustice which is basically involved,
it we are really keen that production
in agniculture should grow and in-
crease, thery it is very imporiant thai
for us to realise and appreciate that,
ultimately it is the man who produces
the goods, it i« the man who produces
cereals, it is the man who produces
cotton ang other ggricultural produce
and u..lese the man who is working on
the soil knows that what he produces
will go to him ultimately and tha re-
sult of his sweat and labour is not
gomng to be taken away by somebody-
else, till then he 13 not able to put-
forth the verv best in him Therefore,
I think this is the basic approach of
the twenty.point programme that we
must look at those factors in detail
which have arrested these human fac-
t-rg + hich contribute to growth anz
which centribute 1ov ards the picking
up of agricullure I am not say.ng
anything profrund or anything wery
urusual whe~ 1 say this thing that
both the voke of the tradition ang the
cruelty of hislory hes now to be un-
done. Unless we are in a position 1o
do this, we should forget our targets.
No amount of fertilisers and wo
amount of input in irrigation will
achieve reeults, Sometimes, in immo-
cence, we are made to believe only as
if land, farms, tractors, fertilisers, good
seeds get us results. To an extent they
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do. But ultimately and basieaily, it
iz the human<factor which matters,
Aguin, I may repeat—it is relation-
ship with Jang which matters.

Our history, unforunately has
given g raw deal to many of our fel-
low citizens. One of the raw deals by
the British to our farming community
was 1n the heariland of India what?
is called ‘permanent settlement’. What
dose permanent settlement mean?
Permanent settlement basically means
nothing else except that both Jand
and man were given on lease to
somebody so that they become perpe-
tual slaves. This played havoc with
us. It played havoc with our socisty
socially. It playeq havoc with our
production and productivity. It played
havoc with man’s vision, man's exis-
tence.

Now, we realise another aspect of
it. Since permanent settlement ecame
in the country, all the records were
not available. We are not able to
decide to-day, who owned which land
and when? How was the land taken
away? Even the land revenue re-
cords were not available. Therefore,
when we lalk in terms of land re-
forms, we have to lay & great deal of
emphasis on completion of those re-
cords That is why both as a part of
the twenty-point programme and as
a parl of the planning process, we are
lJaymng a great deal of emphasig on
cumpletion of these records. ln this
year’s plan, in the next year’s plan,
in the last year's plan, we are allo-
cating adequate funds to the States
g0 that they quickly complete the re-
cords Because, once the records are
complete, land distribution will be-
come ratiomal, just, correct and as il
should be. I think that is the essence
and the fundamental on which we can
proceed. Only then it is possible for
us to distribute land adequately.

The seconqd step, of course, is that
not only the land records must be
completed, but we must get rid of
the evi] of crop sharing as soon we

20-Point Pregramme (Rey)

posgibly can. In & way, it is & part
of the same thing about which we
were talking just now. Crop sharing

ultimately means that the mgn who
labours gives away half or more than
a half to the man who has no other

entitlement except that at one time in
history he wag able t0 usurp his or

ger than those who were deprived.
Crop sharing must end not only as &
part of social injustice but as an es-
sential ingredient for more produc-
tion. Unless the man who produces
knows that all that he will harvest
will go to him for his own children
and his family, you cannot expect
the best out of him. That is why the
earlier we get rid of it, the better.

I do not want to talk about land
celling to-day. Very fortunately, in

India, the national consensus has now .

emerged about land ceiling, I think
that phase is over—hOow many acres
should be the ceiling, what is econo-
mic unit, ete, etc. 8o, I will not take
your time on that. Since national
consensus exists on that, we have to
now five a visible push to see to it
that land ig distributed. Fortunately,
since the twenty-point programme 1m-
plementation started and glso last
year gome visible resulls have been
achieved, some of my friends have
complained that the implementation
is not as good as it should be. Per-
haps, they are right. Perhaps, it
does need more push. Perhaps, it
does need more looking after. Per-
haps, it needs more supervision oa
the part of those who are in political
life, because, ultimately, we must re-
member one thing-—no social change
is ever brought by any buresucracy
anywhere, Let us remember the fact
that the bringing in and ushering in
of the new change and social trans-
formation is our responmsibility. We
have been held responsible by our

-
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people and we have been glven this
charge to bring o social change. As
persons lollowing the legacy of Gan-
dhiji and Nehru we must keep in
mind the fact that any soeia] revolu-
tion which has to come in the coumry
hag to be ushered in by those who
have taken the pledge to stand by the
people and 1 hope that we, whether
sitting on this side of the House or on
that side of the House, having the
totality of public life in the country,
believes and I hope, rightly, that we
must usher in that change. For the
last 20 or 25 years, if the results were
limited they were basically beeause of
the fact that we thought that revolu-
tion could be command performance.
Social revolution can never be com-
mang performance. Social revolutions
are alwayg ushered in by those who
have participated in the social revo-
lution itself irrespective of their own
interests. And that is why even when
the results achieved are limiteq it will
serve no purpose if we stand in this
House ang only keep on criticising
the bureaucracy. It is not bureau-
cracy's rule, which we must all real-
ise. 1 agree with a friend of mine
who just now said that it is ultimately
a social movement, a political move-
ment, a movement which we must all
need, which will bring in results And
that is why, whether we talk in terms
of land reform or we talk in terms of
social transformation, basically, it is
very important for us to realise and
appreciate that nobody else can play
our role. And we cannot bring in re-
volution by proxy. Revolutions have
to be brought in by offering our own
sweat, our own labour, our own effort,
our own blood, if need be and that is
why it is essential that we must parti-
cipate in this endeavour.

Now, having said this, I may say
that results are being achieved even
then and the figures given to me show
that till about the middle of Decem-
ber, the tota] acreage taken posses-
siop of in various Stateg was of the
order of about 3,04,300. The land dis-
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tributed was of the order of 1,183,429
acres. The reeults are worthwhile
mentioning. When we take the claims
which have now heen filed, both on
voluntary basiy and on offiia] initia-
tive, the same ig quite substantial.
The figures with me ghow that till the
end of December approximately
8,81,713 returns have been filed volun-
tarily and 2,21,048 have been filed
on officia)] initiative gnd the total area
declared surplus was of the order of
6,00,858 acres. Thig is the total of all
the States about which I have the
figures. But I am sure this figure will
mount up because these are not the
totally comprehensive figures.

SHRI M. RAM GOPAL REDDY
(Nizamabad): This is ceiling land
which is coming under ceiling. You
are giving such a figure. They are
Government lands which have been
distributed.

SHRI L K. GUJRAL: I am talking
of land reforms. I gm talking of those
lands for which return: have been
filed anq talking of those landg which
have been parily distributed. But I
am told, the progress of distribution
will catch up considerably from now
onwards and I hope by the time we
meet next time in the House, per-
haps I will be in a position to give
more worthwhile figures.

I hope the House will agree with
me that mere distribution alone does
not solve the problem. Land can be
distributed, it should be distributed,
but we are primarily giving land to
those who have been deprived for
ages. Ang deprivation hag many
facets and we rightly call it poverty
also. Pnverty also means that the
man who has been given land does
not know what to do with it, he does
not even have a pair of bullocks, He
does not know how to buy fertilhizers
because he does not have the money.
He cannot get water. He cannot sink
a tube-well. He cannot get electri-
city, he does not have the money, So,
when we think in termg of doing a
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new social justice, and if 1 may use
the word, ‘new social deal’, it is very
important for us to remember that we
think jn terms of total package deal.
A man should not get only land, but
he must have adequate means to get
these problems also solved

And that is why we are thinking in
termg of having a pew rural credit
policy. New rural credit policy means
cooperative credit. It also means new
social credits availability. And that
is why it must catch up. Again, more
important than making the institu-
tional credit available ia the political
vigilance and unlesg the political vigi-
lance iz available, the deprived which
is uneducated, the deprived who has
never learnt to get his dues will never
be able to get it and, unless at the so-
cial and local village level, people are
available to look after his interests,
he will never be able to get it. There-
fore, I feel that some beginnings have
been made—some negative, some posi-
tive. I mentioned the positive also, T
would also like to mention the nega-
tive. The negative iz the 20 point
programme. It talks, for instance, of
wiping off the debts. But, what is
the debt after all? The debt in rural
life for the poor man is not the money
that he took but, it is, by and large,
the overcharged interest; it is by and
large the price that he pays by his
ignorance; it is by and large the price
that he pays because he is unable to
defend himself; it is by and large a
phase of social inequality. Add that
is why when we talk in terms of wip~
ing off of his debts, I think, in a way,
we are also trying to let him stand
up and, after centuries, demand his
own right.

SHRI M. RAM GOPAL REDDY:
Can you not ban the private lending?

SHRI 1. K. GUJRAL; Banning is
not difficult. The amount is subsidis-
ed by the social institution. Now, social
institutions cannot be wished overnight.
‘Social institutions have to be built in
gradually. And that is where the
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work at the local level will have to
be done. Even in the centre and the
State capitals if we decide that the
social imstitutions for credits will be
available, they will not work effec-
tively then unless you and I and the
colleagues sitting here roll up our
sleeveg and say that we will stand up
in the village and see to it that the
man gets his dues, the money-lender,
whether he ig there or not, will not
be able to exploit the man. Whether
you gbolish it or not, there is always
a way of doing it. Only if the social
need and the social availability are
married together, the private interest
comey in. But, if we do not allow this
unhealthy marriage to be formed, then
it is very very significant for us to
realise that this institution will end.
In the same context and in the same
breath, I would also like to mention
about bondeg labour. Bonded la-
bour, we all know should end. We
realised to our shame after 30 years
of freedom and we woke up and
thought that some of our fellow citi-
zens were gtill in the bonded labour
which is another respectable name—
not respectable, there is another name
~—for human slavery. I do not know
how long we tolerated it and why. I
am glad that this twenty-point pro-
gramme hag focussed on this. Legis-
lations have been passed. But, legis-
lations along cannot solve the prob-
lem. At the grassroots, we have to
see that each Indian, wherever he
may be—whether he is an Adivasi or
Harijan and whether he is a landless
labourer or gnyone and in whatever
name of culture ang of our tradition,
he who is subject to work for others
is released from there. That is what
we must gee to and that, I think, is
one of the basic points of emphasis
to the twenty-point programme.

Sir, I must alsp say that this entire
packet of inputg will create a gocial
environment and socia] problem of a
different nature and to some of which
I am drawing your attention, A hump
in our production has now come, We
have decided for ourselves, and, right-
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1y 50, in the Plan that by the end of
the Fifth Plan, our foodgrains pro-
duction should be 140 miliien tonnes.
Now, we must work backwards—what
will these 140 million tonnes give us
and how much of fertiliser, how much
of irrigation, what type of man gnd
land relationship, how mueh of elec-
tricity, how many tube wellg there
should be. Ang that is where the
Plan hag tried to plug in the holes.

Some of my friends have drawn my
attention in the debate to the prob-
lem of fertilisers. Fertihser, unfor-
tunately, has been one of our diffi-
culties because it is, ag you all know,
by and large petroleum-based and
with the new inflationary pressures
that we were faced with the prices of
fertiliser also went up. That is why
the difficulty arose. Therefore, when
we had to raise the price 1n 1974, it
was primarily rased because we had
to import a very expensive thing and,
if we had not raised the pricz at that
time, the element of subsidy i the
buaget would have been of the order
of Rs, 400 crores. V!

Now there was no escape from it
To an extent the prices were raised,
but even after raising and revising
the prices, the subsidy still continues
and, fertihsers today, are subsidised
to the extent of Rs. 140 crores. The
national budget bears the brunt of 1t
and that is where Rs. 140 crores have
to be found. I must say although ihe
subsidy is there the consumption of
fertiliser has gone down and we have
to see to it that the fertiliser con-
sumption does not go down. In the
same context I must mention that in
food our food targets have to be con-
siderably checked up. The progress:
is being sustained and the production
is picking up but I hope we will be 1n
a position to turn it into a permanent
habit rather than a periodical hap-
pening and unless we are able to do
so the problem will not be solved. Sir,
I might slso mention that the pro-
curement about which doubte have
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by

cember 1975 about 70 lakh tormes of
kharit cereals has been procured us
against 14 lakh tonnes in the smame
period last year. Therefore, if there
iz any doubt about procurement of
foodgrains we must not get weérrled
about. The targets will be kept. Suir,
not only should we procure for our
consumption but we must also move
towardg building up buffer-stock. It
Is an important back-rock and the
bed-rock for building our economy so
far as foodgrain is concerned, About
rural indebtednesg I might add that
by the end of December along with
these 50 rural banks each with 100
branches have been planned—Afive
banks have been established in vari-
ous places—and we are hoping along
with the cooperative credit to a very
large extent thig problem will be
solved.

Mr. Chairman, the 20-point oro-
gramme has also emphasised to a
large extent the minimum ggrieuliu-
ral wage. Now, minimum agricultu-
ral wage has been fixed and I am told
8 review has been undertaken by the
States agnd minimum wages have en-
hanced in most of the States The
administrative arrangements for im-
plementation of the minimum wages
are being geared up in the States.
Thig is what I am told but I also hear
some friendg saying that perhaps th:s
is more on paper than on the ground
Therefore, I might repeat, implemen-~
tation supervision has to come on the
politica] base and, I hope, when we
go back to our constituencles when
the session is over we will be able
to come back and tell the concerned
Ministerg as to what we have seen in
the fleld zo that if more tightening
up is needed to make it effective. it
could be done.

Similarly I had mentioned about the
bonded labour ang the steps that had
been taken. Now. I come to a very
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significant’ aspect of the 20-point pro-
gramme, namely, house-gites. 1
worild ke to say that progress has
been satisfactory in this respect. This
hon'ble House will recall, we have
been talking about house-sites for a
fairly long time not only because we
feel that the people in the rural life
ghould have houses but also because
we feel that house-site is the first be-
ginning of feeling of gecurity on the
part of the landless warkers, It is
the harijan, adivasi or landless work-
er who generally does not own o
house-site and wherever the landlora
gels upset with him in his anxiety to
be unfair to him he would push him
out not only from the land but also
from the house-site. Therefore, this
programme ig being given a great
deal of push and the progress in this
context is satisfactory. I am given to
understand that by the end of De-
cember about 80 lakh house-riter
would have glready been distributed
but I share one gbservation made here
that merely giving house-site dncs
nol solve the problem unless the man
ig able to put up a semblance of a
house till then what is the use of giv~
ing the house-site. But the difficulty
is that the house shortage in rural
life is very large. The last survey,
conducted some years ago, put the
figure at 18 million.

MR. CHATRMAN: Time is getting.

SHRI I, K. GUJRAL: I was to have
40 minutes

MR. CHAIRMAN: True. From 5.20
onwards 40 minutes brings it to 8
PM The idea wag that unless we
give five minutes, even two minutes,
for the next Resolution to be moved,
it will not survive. Therefore, I seeck
your co-operation

SHRI I, K. GUJIRAL: The housing
shortage in rural life is of the order
of i8 million. To this, unfortunately,
every year another 1.8 million ia add-
ed. Thercfore, the house shortage in
tural life is increasing. This heouse
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shortage generally falls on the very
poor. Ag you know, the latest sur-
wvey gives us very devastating Sgures
about the people below the poverty
line. I will not take your time in giv-
ing these. But if we look at them,
it 15 enough to upset vus. Bui I am
glad that in some States like Kerala
and Orissa, some good work has been
done in regard to rural houses also-
and I hope that as we are able to
spare more funds for the plan. we
will be able to pick up in this direc-
tion.

1 wag emphasising, I hope rightly,
that basically our economy is a yural
economy, and that iy why we have
tiied, when we talk in terms of in-
puts, to put the emphasis on irriga-
tivtn The twenty-point programme
talks about adding about 5 million
hectares in the course of the Plan. By
the end of 1876, 171 million hectares
would be under the plough. Out of
this, only 45.30 million hectares would
be irrigated in the proper sense of the
woid, If we are talking generally in
iermg of the miracles of Punjab and
Haryana, these miracleg gre basically
miracles of irrigation. If we are able
tn do more irrigation, if we are able
to edd to our figure of 45 million hec-
tores another 5§ million, it will be a
substantial push forward and then I
hope our production will go up in a
similar way. In 1974-75, we were
able to invest Rs. 885 crores and add
0 65 million hectares. In the current
year, we gre investing Rs. 500 crores
and adding 1.1 million hectares. Next
year we intend to step this up to 110
million hectares, I am sure Dy tihe
end of the Plap period, we will be
able to add what we require, namely
5 million hectares.

In today’s context, when I talk of
irrigation, I canmot get away fiom
energy. Energy is not only essential
for industry but is also of equal 1m-
portance for irrigation. That iy why
when we talk in terms of lift irriga~
tion, when we talk in terms of pump-
ing sets, it iy very important that we-
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do a great deal of investment in the
-energy sector itself. Hence jt has be-
<ome a core gector, I will not take
your time much on this. We are em-
phasising a desl on pumping
+sets. In 1874-75, we were ablc to
-energise 1.68 lakh pumps. In 1975-76
(this year), we are wanting to add
another 1.73 lakh pump sets.

Alsp we are investing a grea: deal
of money, that ig approximately Rs.
300 crores, in minor irrigation. This
will ultimately take our progress a
great deal forward. That is why the
allocation for irrigation and power
scheme during the current year has
been increased by about Rs, 100 cro-
res. Additional Centra]l assistance of
Rs. 85 crores hag been made to States
to accelerate the work of irrigation
and power projects which are n an
advanced stage of construction. This
again will be able to solve, to a preat
extent, the problemg that my friends
have drawn our attention to.

In 1974-75, we were able to add 17
miilion kilowatts, In the current
year, we will add 2,6 million kilo-
watts. We wish to continue this nace
and also emphasise on electrified vil-
lages, the number of which has now
reached approx. 1,70,000.

I know I am taking & lot of your
time. I am ftrying to jump the
twenty-point programme. It is a
very comprehensive, wholesale pro-
gramme. .. A

AN HON. MEMBER: Why not ex-
tend the time?

MR. CHAIRMAN: Under the rules,
it is not possible.

SHRI 1. K. GUJRAL; Unless I give
a full picture of the steps taken, it
will not be possible to appreciate the
progress made.

MR. CHAIRMAN:

I know your
« difficulty.
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SHRI I K. GUJRAL: That is why 1
am hendicapped. It s not only the
members sitting here but the country
would want to know how far we have
implemented it.

So far 1 was talking about the rural
scctor, The main difficulty that we
have been facing in our economy was
inflation; inflation partly indigenous
and partly imported, I think, to a
large extent imported. The real diffi-
culty we faced was the oil situation;
we imported inflation and were ex-
porting to the other countries at re-
cessionary prices. We suffered beth
ways. That is why our prices were
running out of our control. The mea-
suies which have been taken, yuu
will see today, have not only enabled
us to manage that gituation but have
alsu helped in bringing down the pri-
ces, Prices have stabiliseq and that
is why it has now become possible to
think in terms of finalising the plan
also. Because once you are in a posi-
tion to finalise the plan, then only more
derendable growth will become pos-
sible.

The prices of essential commndities
have fallen throughout the country.
In the first month of emergency there
wag g minug rate of inflation of 19
per cent Betweep July and Decem-
ber 1875, the wholesale prices have
fallen by 54 per cent; even thouzh
the normal seasonal rise in {he price
was largely suppressed this year, the
consumer prices for agricultural la-
bourers showed a remarkable decline
cf 8.3 per cent between July and De-
cember 1975 Stabilisation of prices,
industrial discipline and the attack
on anti-social elements had given us
a new hope and faith and a new vi-
sion and that is why our industrial
procuction is picking up; in terms of
coal production it has gone up by 12
per cent; in terms of alumina
by 44 per cent; in terms of power
generation, by 12 per cent or in
terms of vanaspati, by 52 per cent.
Production is picking up and for
this I again wish to expresa my
thanks to the co-operation of the
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working class, and to the trade unions
who bave done a great deal. I am
not now talking about the progress
schieved by the railways, by the pub-
lc sector and other industrial sestors
because I know that my friend Mr.
Unnikrishnan ig getting very impati-
ent; I promise him that I ghall give
him gn opportunity.

The twenty-point programme has
laid a great deal of emphasis on
handloom. Handloom development
has given us new hope and it is pick-
ing up. I should only like to say that
so far as handloom is concerned we
- &ere able to clear accumulated stochs
of handlooms Loans totalling Rs
472 crores have been' given to the
concerned States, and to All India
Fabric Co-operative Marketing So-
ciety and alongwith that thers was a
subsidy of ten per cent from the Cen-
tre. It is also a fact that the deve-
lopment plan for handloom industiy
has been prepared and it provided for
lorger coverage of co-operatives ard
supplies. Standard cloth situation 1s
very much better That is why we
are now in g position to say that no-
body is guffering from shortage. For
socialisation of the urban land, the
Bill is alreadv before you T should
like t» savy a word and finish ‘The
Government i keenly aware of the
need for further intensifying the
eftort, for effective implementation of
the programmes and in view of this
it is proposed to suggest to my friend
Mr. Bibhuti Mishra to withdraw hir
resolution because it is being ade-
quately supervised at the stale level
and at the central level and the Prime
Mimster'y Secretariat iy co-ordinating
the whole thing.

st frafe faw  (WN@ETC )
gurea Y, 523 wiafkal & qfew &
froveque 4z ¥ wrat §, T 9
wre weA ¥ fr o sarva A AW
swiq 05 froegmy &1 TIw T
dar ofer afr g & sarar A
A 9fF gark vt ® foie
ay w3 )
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WA E g wrETd AR Ter
w1 gifewr e fearga & fao &
9T ® wwrd § 1 we) wgRw ¥
aga wed! ag ¥ s o,
7T Y G597 TEAr O %% Sqrer
Tw 3 fow ¥ w Ay qar oW
B0 AT RT ST § 1 @A
fadw & 7wl #r ww o &,
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ad AT B F2T 5 wRT  WnT
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a1 & w19 Ot a1 AT F oo fewr
w1 fesdz 91 | °W @ 9@
wgT 41 f5 wra wrw ar  fw it
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oY A7g ¥ 7z WY 20 A wAA

% %4 R WreT ATTH @ F faar

nar ¥ oY wa W gedide Aty a7 4
fe wgd oW & Ak ¥ A1 W
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3q faer ®1 oY g0 918 ST |
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¥ wg 5 53 r@ ¥R qefaf-
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g W AR FY g W QU ¥
wig o s wifgo

18 hrs,

Mh CHAIRMAN I shall first put

the amendments moved by Shri Se-
gueira and Shri Daga



28y  Changes in the MAGHA 10, 1897 (SAKA) Changes in the 286

Congtitution (Res.)

Amendments Nos. 1 to 3 were put and
negatived,

MR. CHAIRMAN: Does he want 1o
-withdraw his resolution?

SHRI BIBHUTI MISHRA: Yes, Sir.

MR. CHAIRMAN: Has he the leave
«of the House to withdraw his resolu-
tion?

HON. MEMBERS: Yes.

‘The Resolution was, by leave, with-
drawn,

18.01 hrs.

RESOLUTION RE, CHANGES IV
THE CONSTITUTION

SHRI K. P. UNNIKRISHNAN (Ba-
«dagara); Sir, I beg to move:;

“This House taking into conside-
ration the experience of the work-
ing of the Constitution of India dur-
Ing the last twenty-five years and
confronted with the taskg and chal-
lenges of social reconstruction is of
the opinion that sigmficant changes
are called for in the constitutional
framework of the country. The
House, therefore, urgeg the Govern-
ment of India to initiate constitu-
tional amendments particularly in
the nature of property rights ang to

Constitution (Res.)

secure meaningful realisation of the
principles enshrined in the Pre-
amble and the Directive Principles
of the State Policy of the Conatitu-
tion keeping intact the supremacy
of Parliament, the federal structura
and legitimate rights of the minon-
ties, the Tribals, Harijans and other
submerged sections of our popula=
tion.”

SHRI P, M. MEHTA (Bhavnogar):
1 am happy you have extended the
tfime to accommodate the hon. mem-
ber tc move his resolution, but it is
necessary to seek the pleasure of the
House for extending the sitting be-

yond 6.

MR. CHAIRMAN. The private
members’ business started at 335 and
2-1j2 hours will be over only at 8.05.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): The year 1975 is the water-
sned year in the history of India. It
was Justice Holmes who said that the
life uf the law has not been logic; it
has been experience....

MR CHAIRMAN: You can conti-
nue on the next day.

18.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-
ruary 2, 1976/Magha 13, 1897 (Saka).
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